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11— qIFR, AWEY a1 fagi s g, sq sfafs o aevasia aa@ ™
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el & wtedt, afe 01 gY, fed woa aeme sndw A fafase W, @A gu w4
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e, afe A5 g, foas wag § gaa ey fean wan @, g s el w| & q8a
a9 IUN GEE AT, SR I KW F oAt safe & wdg F aw etaa e
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(3) ggsrfaﬁw%mfmam&nﬁ«mquw,am&aﬁ%m,msﬁa,

T R A & SR T YT T ST R N P C e
a::gssﬁmaa’fﬁm%m;ﬁmfﬁﬁmqumﬁ,ﬁtmﬁﬁwﬁim
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7wl & fod Searas #Y 37 g5 § §, Gut wAwih o faan fest oanst ar wfrwe & 3
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UTTAR PRADESH TENDU PATTA (VYAPAR VINIYAMAN)  [G7/73" (
(SANSHODHAN) ADHINIYAM, 1973 S

(U. P. Act No. 6 or 1973) éﬁg |

‘ o Fmelish T . - ~ . e et SR Wreat :
[*Auéhm”ztatwe English Text of the Utlar Pradesh Tendu Patte {Vyapar { T A /
nivaman) (Senshodha dhiniyam 751 ]
Viniyaman) (Senshodhan) Adhiniyam, 1973} ad . 9ET, Haku
AN & e e PR ot N
ACT

to amend the Uttar Pradesh Tendu FPaita (Vyapar Viniyaman) Adhiniyam, 1972

It 1s HEREBY enacted in the Twenty-third Year of the Republic of Indiz
as follows -

1. This Act may be called the Uttar Pradesh Tendu Patta (Vyapar Short title.
Vinivaman) (Sanshodhan) Adhiniyam, 1973.
2

9 In section 1 of the Uttar Pradesh Tendu Patta (Vyapar Viniyaman; Amendment = Of
Adhiniyam, 1972, hereinafter referred to as the principal Act, for sub-section (3). section 1 of U, P.
the following sub-section shall be substituted and be deemed always to have % 19 of 1972.
been substituted, namely :—

“3) It shall be deemed to have come into force, in the districts of
Allahabad, Mirzapur, Banda, Hamirpur, Jhansi and Varanasi on March 2,
1972, and shall come into force in the rest of Uttar Pradesh on suclh
date as the State Government may by notification in the Gazette, appoini,
and different dates may be appointed for different areas of Uttar Pradesh.”

3 In section 2 of the principal Act. for clause (fy the following clausc Amendment of
shall be substituted and be deemed always to have been substituted, namely :— section 2

“(f) ‘year’ means the year beginning on the first day of January ;"

4. Section 5 of the principal Act shall be re-numbered and be deemed Amendment o
always to have been re-numbered as subsection (1) thereof, and after sub- LB b
section (1) as so re-numbered, the following sub-sections shall be inserted and
be deemed always to have been inseried, namely 1—

“(2) Notwithstanding anything in sub-section (1) the State Govern-
ment or an officer of the State Government authorised by it in that behalt
may on such terms aud conditions and in such manner as may b<
prescribed,—.

(¢) permit any persoa, who had purchased tendu leaves in the
year 1971 or earlier,—

(i) to sell such leaves to any person other than the State
Government or an officer or agent referred to in clause {a) of
subsection (1), ‘and permit any person other than such
Government, officer or agent to purchase the said leaves; or v g/

(iiy to transport such leaves to any place within Uttar Pradesh
or to export them outside Uttar Pradesh ; or
(b) permit any person referred to in sub-clause (iii) of clause (¢}
of sub-section (1) to sell within Uttar Pradesh any tendu leaves
which he has been unable to utilise in the manufacture of bidis
within Uttar Pradesh or, as the case may be, to export outside
Uttar Pradesh ; or

*[For stateaient of Objects and Reasons, please see Uitar Pradesh Gazette (Exiraordiigiyh
dated the 14th December 14, 1972}

(Passed inHindi by the Uttar Pradesh Lezisiative Council on December 14, 1972 and by the
Uttar Pradesh Legislative Asserbly on January 1), 1973.

{Received the assent of the Governor on January 22, 1973 under Article 209, of ihe Consti-
tution of India and was publishedin the Uttar Psadesh Gazetce Exiraordinary, dated Janvary 22,
1973,
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{¢) permit any person, who has purchased any lendu leaves ont.
side Uttar Pradesh to bring them inside the State either for mang.
tacture of bidis within the State or for transporting them elsewhere
outside Uttar Pradesh ; or

{d) permit any person, who has  purchased any tendy feaves
within Uttar Pradesh outside any area to which this Act applies
to transport them to any area to which this Act applies for the
manufacture of bidis,

3} A person to whom a permit referred to  in sub-clause (1ii) of

clause (c)" of sub-section {1) or in sub-section (2) is granted shall be
Hable to payment of such foe as may be prescribed,”
Amendment  of 5. In section 7 of the Principal Act, in sub-section (1), the words “from
section 7. growers of fendu leaves” shall be omitted and be deemed always to have been
omitted.
Amendment  of 6. In section 18 of the principal Act—

section 18, )
{i) in sub-section (1), for.the words “may make rules” the words
“may by notification in the Gazette make rules” shall be substituted and
be deemed always to have been substituted ;

(ii) in sub-section (2), in clause (d) . the words “for fransport of
tendu leaves” shall be omitied and  be deemed always to have been
omilted, and at the end, followiug words shall be inserted, namely :—

“and the fees payable for such permits ;”

(i) after sub-section {8y the following sub-section shall be inserted,
namely :—

(D Notwithstanding anything in  sub-section (3), any rules ;
made within one year from the commencement of this Act may be i
made retrospectively to a date not earlier than the commencement
of this Act.”

i

Amendment  of 7. Section 21 of the principal Act, shall be re-numbered as sub-section (1
section 21 thereof and after sub-section (1) 23 s0 venumbered, the following sub-section
shall be inserted, namely :—

i 11()\r

Notwithstandine such repegl
o4 ;

the said Ordinarce, ¢

auything done or any action taken
‘mied fo have been  done i

all he o

ven under this Act, ag if this Act was in force at all material times.”

Validation. 3, _'“Jow-:z'L?;s(zauding any judginent, decres ot order of anv Court, any-
g - y T » N - ]
g done oy purporting to be done o any action taken or purporting to .

se taken under the provisions of section 5 of the ‘i)z‘incipa}. Act, with respeci

to tendu leaves grown in  the vear 1971 or earlier shall be deemed to be as
valid and effective as if the amendments made in sections 5 and 7 of that
Act By this Act were in force at all material times,

Repeal of U, P. 9. The Utar Pradesh Tendu Patta  (Vvapar Viniyaman) {Sanshodhan) :
*%‘i‘é},;}”e 2o 18 3 hivadesh, 1972, is hereby repealed. o
0 e [ ’

PRUP—AL P 344 Gend. (Les) — 1973, 15877450 ss, (M.
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Cobo 3
UTTAR PRADESH TENDU PATTA (VYAPAR VINIYAMAN)
(DWITIYA SANSHODHAN) ADHINIYAM, 1973 .

(U. P. Act No. 16 oF 1978), é? - =Tt
J@"‘f £ o

* duthoritative English Text of the Uttar Pradesh Tendu Patta Vyapar . ~ G
Viniyaman) (Dwitiya Sanshodhan Adhiniyam, 1973) ( qﬁsﬁa’“( 7 9 )
AN Cgd e w&d, addw
ACT ‘

further to amend the Uttar Pradesh Tendu Patta (Vyapar Viniyaman)
‘ Adhiniyam, 1972,

IT 1s HEREBY enacted in the Twenty-fourth Year of the Republic of India
as follows:—

1 This Act may be called the Uttar Pradesh Tendu Patta (Vyapar Viniya- Short title,
man) (Dwitiya Sanshodhan) Adhiniyam, 1973.

2. In section 7 of the Uttar Pradesh Tendu Patta (Vyapar Viniyaman) Amendment
Adhiniyam, 1972, in sub-section (2), the words “before such date and” shall of section 7
be omitted and be deemed always to have been omitted, and for the words “and of U.P. Act
shall not be altered”, the words “and shall not be reduced” shall be substi- no. 19 of
tuted and be deemed always to have been substituted. 1972.

(*For Statement of Objects and Reasons, please see Uttar Pradesh Gazette (Extra-
ordinary) dated May 10, 1973),

(Passed in Hindi by the Uttar Pradesh Legislative Assembly on May 10, 1973, and
by the Uttar Pradesh Legislative Council on May 14, 1973),

. (3eceived the ! Assent of the Governor on May 22, 1973 under Article 200, of the
Constitution of India and was published in the Uttar Pradesh Gazette Extraordinary dated
May 23, 1973).

Price 0.5 Puice,

PSUP.—A. P. 104 General (Leg.)—1973 1877450 SS (M.).
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THE UTTAR PRADESH TENDU PATTA (VYAPAR VINIYAMAN)
(SANSHODHAN) ADHINIYAM, 1979,

[U. P. Acr no. 15 oF 1979]

[Authoritative English Text of the Uttar Pradesh Tendu Patta '(Vyapar ' SR
Viniyaman) (Sanshodhan) Adhiniyam, 1979 (Uttar Pradesh Adhiniyam B

Sankhya 1506 1979) ] N
AN \ B
ACT 1
Sfurther to amend the Uttar Pradesh Tendu Patta (Vyapar Viniyaman) Adhiniyam,
1972
’ ' IT 15 HERERY enacted in the Thirtieth Year of the Republic of India as
1 follows:— .
‘3 1. (1) This Act may be called the Uttar Pradesh Tendu Patta (Vyapar  Short title and
B  Viniyaman) (Sanshedhanj Adhiniyam, 1979. | commencement.

(2) It shall be deemed to have come into force on April 7, 1979,

2, In the Uttar Pradesh Tendu Patta (Vyapar Viniyaman) Adhiniyam, Insertionof new
1972, after section 5, the following section shall be inserted and deemed always sectionS-Ainthe -

to have been inserted, namely:— })Jt: f}é‘” ne. 19

#5-A. (1) Notwithstanding anything contained in this Act but sub.
ject to section 16, the State Government or an officer empowered by it by
general or.special order in this behalf, may by permit authorise in the
manner prescribed a person to whom the State Government has sold or
with whom it has agreed to sell tendu leaves to collect the same on its
tehalf directly from the grower of tendu leaves, on payment of price
thereof to such growers.

{2} The permit referred to in sub-section (1) shall specify the esti-
mated quantity sold, the name of the grower of tendu leaves, the amount
required to be paid to such grower and such offrer particulars as may be
piescribed.

(3) A person authorised under sub-section (1) shall be deemed to be
an agent for all or any of the purposes of this Act as may be prescribed,
but shall not be entitled to payment of any amount by way of commis-
sicn or otherwise for the collection of tendu leaves.”

T A T A T

E

Ordi- 3. {1) The Uttar Pradesh Tendu Patta (Vyapar Viniyaman) (Sanshodhan) sf&%?;‘ and
io. 8 Crdinance, 1979, is hereby repealed. ’

L (<} Motwithstanding such repeal, anything done or anyv action taken under

the principal Act, as amended by the aforesaid Ordinance, shall be deemed. to have

been done or taken under the corresponding provisions of the principal Act, as

amendea by this Act, as if the provisions of this Act were in force at al} material

times.

*(For Statement of Objects and Reasons, please see Uttar Pradesh Gazette Extraordiuary,
dated May 4, 1979). ;

(Passed in Hindi by the Uttar Pradesh Legislative Assembly cn May 3, 1979 and
by the Uttar Pradesh Legislative Council on May 7, 1979).

{Received the assent of the Governor on May 21, 1975, under Article 200 of the Consti-
tution of India and was published in Part I (a)of the Legislative Supplement of the Usar
Pradesh Gazette Extraordinasry, dated May 25, 1979).

Price. 15 paise }

PSUP—A.P. 205 Sa(Vidhayaka)—-29-10-79—(2467)—1975—1837--5C ss (M). -
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